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IC::.N’I‘RAL ADMIN ISTRAT IVE TRIBUNAL, JABALPUR BENGH
¥ CIRCUIF COURT SIITING HELD AT BILASPUR

- @riginal ‘Application No. 265_ of 2005
Bilaspur, this the 14th dey of March, 2005

Hon'hble Shri M.P. Singh, Vice Cheirman
Hon *ble Shri Madan Mohen, Judicial Member

1. Manisha Nair, D/o. Bala Nair, ’
Date of birth - 29.8.1981, '
R/0. 44/7, Mahevir Compound,
Sagar Bazar, Jabalpur.

2., Shahnaj Bi, D/o. Sheikh Wazir,
Date of birth - 30.6.1986,
R/0. MES Golony, House No. 66/2,
Supply Marg, Sadar, Jabalpur. ’

3. Amit Kumar Soni, S/0. Sjri Ramesh
Chandra Soni, Date of birth - 14.6.1982,
/o MES Colony, House No. 67/3,
Supply Marg, Sadar, Jabalpur. ese Applicants

(By Advocate - Shri S. Feul)
v er sus

1. Union of India, through its
Secretary, Ministry of Defence,
New Delhi.

2. The Engineering-in-Chief,
Military Engineering Services,
Army Headquarter, DHQ, P.D.
New Delhi.

3. The Chief Engineer, Military
Engineering Services, Central
Command, Headquarter, lucknow.

4. The Chief Engineer, Military
Engineering Services, Jabalpur
Zone, Jabalpur. cee Res pondents

OR D ER (Qral)

By M.P. Singh, vice Chairm@én -

By f£iling this Qriginal Application the applicantt have
claimed the following mRin reliefs 3

w(ii) Sset aside the entire selection of the LDC
conducted in pursuance to the notif ication dated
18th September, 2004, )
(iidi) direct the respondents to conduct fresh
Selection for the post of LIC as per rules,."
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The brief facts of the case are that the applicants
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~of at the admission stage itself.
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three in number hive appeared in .trhe seleci:ion conducted
by the respondents for the post o‘ﬁ Lower Division Clerk on
12 February, 2005 and 23rd E'ebruary; 2005. According to
them there areinumber of irregularities committed during
the selection. In this connection all the three applicants
ha\}e submitted their representations to the Chief Engineer,
Military Engineering Services, Central Cdnmand Head puarte
Lucknow on 9.3.2005. The learned counsel £or the
applicants submitted thet he will feel satisfied if i
directions are given to the respondent No. 3 to consz.dier
and decide the representatidns of the applicants dated
9.3.2005, within & specific period. ’

3. In the facts and circumstances of the case, we deem

it appropriate to dispose of this O even without issuing
notices to the respondents by directing the respondent’ No.
3 to consider and decide the representatioms of the
applicants dated 9.3.2005 by passing @ speaking, detailed
and reasoned order within a. périod of two months from the
date of receipt of @ copy of this order. We do so
accordingly. In the meantime if appointments are not
already made, it shdll not be made till the disposal of

the repi‘esentations of the applicants,
4. Acaordingly, the Original Application stands disposed

(M@dan Mo#an) : (M.P. Sifigh)
Judicial . vice Chairman
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